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. Government confro| ever functioning of

Foreign Banks in India

*85. SHRI SHIV PRATAP MISHRA:
Will the Minister of FINANCE be plea-
sed to stafte:

(a) whether Government exercises any
control over functioning of foreign banks
in ‘the country;

(b) if so, what are the details thereofl;
iind

(c) if not, what are the reasons there-
for?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
DALBIR SINGH): (a) to (¢) A Slate-
ment is laid on the Table of the House.
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Statement

(a) ta (c) Foreign banks operating in
the country are required (o comply with
the statutory requirements comtained in
Banking Regulation Act, 1949, Reserve
Bank of India Act, 1934, and othey re-
levant statutes. The Reserve Bank of
India (RBl) are responsibie for super-
vision, contro] and monitoring of the
functiong of foreign baoks as in  the
case of other scheduled commercial banks
The working of foreign-banks in India
is also reviewed by RBI each year on
the basis of the information  available
from their balance sheets, slatutory  re-
ports and other returns received from
them. The foweign banks in India are
inspected by RBI at intervals of  two
vears, The system of inspection is
elaboriate and aims at examinatiom of
all aspects of a bank including quality
of management operational and business
strategies. credit  porffolios and assess-
ment of problem credits.

SHRI SHIV PRATAP MISHRA: Ma.-
dam Deputy Chairman. I would like to
know from the hon. Finance  Minister,
through you. whethexr 4t is a fact that
most of the foreign banks Jx their own
rates of interest on the = deposits and
loans in violation of the guidelines fixed
by the Reserve Bank of India thus dis-
turbing the uniformity in the  interest
rates of other banks. This arbitrary
functioning of the foreign banks is highly
detrimenta] to our nationalised  banks.
May T know from the hon. Minister
whether the Governmen; 15 aware of
this fact. And if so, whar steps are
contemplated to ensure thag the Re-
serve Bank of India’s norms are not
violated?

THE MINISTER OF FINANCE
(SHRI MANMOHNAN SINGH). Madam
the forcign banks as well as the Indian
banks are expected to comply with the
rates of interest as stipulated by the
Reserve Bank and T have not come ac-
ross any violation Jf tha; by the foreign
hanks.

SHRT SHIV PRATAP MISHRA: The
foreign banks, a3 we have observed,
have a tendency to turn themselves into
exclusive preserves of their vested in-
ferests jn matters of racruitment, dis-
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oursement of loans and patrcnisation.
This tendency, if not checked properly,
may lead to unbealthy practiges. May
I know from the hon. Minister if, in
keeping with his policy of ppenness, suit-
able measures are being taken to em-
sure that the foreign bapks dg not re-
main to be the exclusive domains of
their privileged patrons bu; are cepn to
the benefit of the common man of the
country?

SHRI MANMOHAN SINGH: Ma-
dam. it goes without sayng that the
foreign banks have to function in this
country within the four cormers of our
laws, Therefore, whatever laws we
have, they have to abide by those laws.
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SHRI MANMOHAN  SINGH: 1
would say that this matter is going to
be investigated. We have ordered 3
specia] audit of the four banks  which
account for the major proportion  of
this securities transaction. Unti] then
[ don't want {o pass a judgement.

Reconstitution of boards of AI&IA

*#86. SHRIMATI RATAN
KUMARI:
SHRI CHATURANAN
MISHRA:

Will the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to
state

(ay whether it is a fact that the
Boards of Air Tndia and Indian Airlines
have been reconstituted recenfly; aod

'I'The question was actually asked on
the floor of the House by Shrimati,
Ratan Kumari,



